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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1
No. 218/XC-S-1-21-06S-2021
Dated Lucknow, March 16, 2021

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Bhoo-Garbh Jal
(Prabandhan Aur Viniyaman) (Sanshodhan) Vidheyak, 2021" introduced in the Uttar Pradesh Legislative
Assembly on February 19, 2021.

THE UTTAR PRADESH GROUND WATER (MANAGEMENT AND
REGULATION) (AMENDMENT) BILL, 2021
A
BILL

further to amend the Uttar Pradesh Ground Water (Management and
Regulation) Act, 2019.
IT Is HEREBY enacted in the Seventy-second Year of the Republic of India as

follows :—
Short title 1. This Act may be called the Uttar Pradesh Ground Water (Management and
Regulation) (Amendment) Act, 2021.
Amendment of 2. In section 5 of the Uttar Pradesh Ground Water (Management and

section 5of UP.  Regulation) Act, 2019 hereinafter referred to as the principal Act in sub-section (2) for

Actno. 13 of clauses (a) and (b) the following clauses shall be substituted, namely :-

2019
"(a) the Chairperson-Nagar Pramukh/Chairperson, Nagar Palika
Parishad/ Chairperson, Nagar Panchayat, Chief Executive Officer, NOIDA
Development Authority/Chief Executive Officer, Greater Noida Development
Authority/Chief Executive Officer, Yamuna Expressway Authority, as the
case may be;
(b) the Member Secretary-Nagar Ayukt, Nagar Nigam/Executive Officer,
Nagar Palika Parishad/Executive Officer, Nagar Panchayat/Additional Chief
Executive Officer, NOIDA Development Authority/Additional Chief
Executive Officer, Greater Noida Development Authority/Chief Executive
Officer, Yamuna Expressway Authority, as the case may be;"
Amendment of 3. In section 6 of the principal Act, in sub-section (2), for clause (b) the
section 6 of following clause shall be substituted, namely :—
U.P. Actno. 13
0f 2019 "(b) the Member Secretary-Chief Development Officer;"
Amendment of 4. In section 41 of the principal Act, for sub-section (1), the following sub-
section 41 of section shall be substituted, namely :—
U.P. Actno. 13
of 2019 "(1) An offence punishable under clause (b) of sub-section (1) of section 39

may be compounded on the application of the accused before or after the
institution of the prosecution by such officers as may be notified by the State
Government after imposing fifty per cent of minimum fine prescribed for the
offence as compounding fee along with the minimum prescribed fine:

Provided that the remedy for compounding shall be available for the first
offence only."
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Ground Water (Management and Regulation) Act, 2019 (U.P. Act
no. 13 of 2019) was enacted to provide for protecting, conserving, controlling and regulating
ground water to ensure its sustainable management in the State, both quantitatively and
qualitatively, especially in stressed rural and urban areas, and for matters connected therewith or
incidental thereto. To ensure effective implementation of the aforesaid Act it is felt necessary to
make certain changes in the composition of the Municipal Water Management Committee and
the District Ground Water Management Council, so as to include Nagar Pramukh/Chairperson of
Nagar Palika Parishad, Chairperson of Nagar Panchayat, Chief Executive Officer of NOIDA
Development  Authority/Greater Noida Development  Authority/Yamuna Expressway
Development Authority as the Chairperson of Municipal Water Management Committee, and
Nagar Ayukt of Nagar Nigam, Executive Officer of Nagar Palika Parishad, Executive Officer of
Nagar Panchayat, Additional Chief Executive Officer of NOIDA Development Authority/
Greater Noida Development Authority/Yamuna Expressway Development Authority as the
Member-Secretary of Municipal Water Management Committee, and to include Chief
Development Officer as the Member-Secretary of District Ground Water Management Council.
In view of the above, its has been decided to amend sections 5, 6 and 41 of the aforesaid Act.

The Uttar Pradesh Ground Water (Management and Regulation) (Amendment) Bill, 2021
is introduced accordingly.

DR. MAHENDRA SINGH,
Mantri,
Jal Shakti.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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